FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

WAYFR TECHNO

OGIES PRIVATE LIMITED

1. | Name of Corporate Person WAYFR TECHNOLOGIES PRIVATE LIMITED

2. | Date of incorporation of 25/02/2021
Corporate Person

3. | Authority under which Corporate | Registrar of Companies, Hyderabad
Person is incorporated

4. | Corporate Identity Number of U72900TG2021PTC149014
Corporate Person

5. | Address of the Registered Office | House No. 8-2-293/82/A/732, Plot No. 732- A, Sasi
of Corporate Person Icon Building, Road No. 36, Hyderabad — 500033,

Telangana

6. | Liquidation Commencement Date | 26/09/2024
of Corporate Person (Order received on 03/10/2024)

7. | Name, address, email address, Decode Resolvency International Private Limited
telephone number and the Address: 1101, ‘B’ Wing, Dalamal Tower, Free Press
registration number of the Journal Marg, Nariman Point, Mumbai — 400021
liquidator Email: liquidation.wtpl@decoderesolvency.com

Telephone: +91 22 43456200
Registration No.: IBBI/IPE-0091/IPA-3/2022-23/50006
8. | Last date for submission of claims | 02/11/2024

Notice is hereby given that Wayfr Technologies Private Limited has commenced Voluntary
Liquidation on September 26, 2024.
The stakeholders of Wayfr Technologies Private Limited are hereby called upon to submit a
proof of their claims, on or before Saturday, November 02, 2024, to the liquidator at the address
mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
For and on behalf of,
Decode Resolvency International Private Limited
Liquidator of Wayfr Technologies Private Limited (in Voluntary Liquidation)
Registered Office: 1101, 'B' Wing, Dalamal Towers, Nariman Point, Mumbai - 400021
IBBI Registration No.: IBBI/IPE-0091/IPA-3/2022-23/50006
AFA Validity: November 28, 2024
Sd/f-
Satish Kumar Arora, Authorised Signatory
IBBI Registration No. IBBI/IPA-001/IP-P01567/2018-2019/12436
AFA Validity: October 22, 2024
Wholetime Director, Decode Resolvency International Private Limited

Date: October 04, 2024
Place: Mumbai




IN THE COURT OF THE HONBLE VIl ADDITIONAL
METROPOLITAN SESSIONS JUDGE -

SPECIAL JUDGE FOR ECONOMIC OFFENCES, HYDERABAD
C C No. 01 of 2023

To
1. Shri Ande Sreenivasulu 8/0 Shri Sankaraiah Ande
Former Director of RSP Air Products Pyt Lid.
Age: About 43 years, Occ: Business
A/o 42-386, Piot Mo, 209, 50 Venkata Shiva Tower, Rao Magar, Housing Colony,
Moulali, Secunderabad - 500040, Telangana. Accused No.1

THE SOUTH INDIAN BANK LIMITED

Branch Address : H.NO:1/27,SWAPNAANJANA COMPLEX

KOTHUR, TELANGANA,PINCODE:509228
Branch Mail ID: br0187@sib.co.in

2%1“ Barnk

Gold Auction for Mortgages at Bank

Whereas, the authorized officer of The South Indian Bank Ltd., issued Sale notice(s)
calling upon the borrower to clear the dues in gold loan availed by him. The borrower
had failed to repay the amount, notice is hereby given to the borrower and the publicin
general that the undersigned will conduct online auction of the gold ornaments strictly
on “As is What is Basis” & “Whatever there is Basis” & “Without recourse

WWW.FINANCIALEXPRESS.COM

FE SUNDAY

Branch Address :Door No7-1200/3, Sri Sujatha Commercial
Complx,Hari Hara Nagar, Mangamuru Road, Ongole ,

m Bank Prakasam Dt-523001
Branch Mail ID: br0990@sib.co.in

Gold Auction for Mortgages at Bank
WWhereas, the authorized officer of The South Indian Bank Ltd.,issued Sale notice(s)
calling upon the borrower to clear the dues in gold loan availed by him. The borrower,
had failed to repay the amount, notice is hereby given to the borrower and the publicin
general that the undersigned will conduct online auction of the gold ornaments strictly
on “As is What is Basis” & “Whatever there is Basis” & “Without recourse Basis”. The
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auction will be conducted online through https://egold.auctiontiger.net on 11.10.2024
from 12:00 pm to 03:00pm for the borrower MR.CHIRLADINN MANOJ account
number 0990653000002025

Please contact Auction Tiger on 6352632523 for more information.

Basis”. The auction will be conducted online through https://egold.auctiontiger.net
on 09.10.2024 from 12:00 pm to 03:00pm for the borrower Mr. PALAKAMSETTY
SUBBARAO account number 0187653000048872

Please contact Auction Tiger on 6352632523 for more information.

2. ShriRajeevVerma 3/0 ShriMadan Lal Verma
Former Director of RSP Air Products Pyt Lid,
Age: 54 years, Oco: Business Rio Block Mo, AB-36. Flat No 208, Sanskrudi
Township, Ghatkesar, Pocharam Ranpa Reddy - H000E8, Telangana {or)
R/ H.No.1-1-256/159 Shrinivas Magar Colony, A.5.Rao Nagar, Secundarabad -
500062 Telangana Accused No.2

Sd/- Manager
The South Indian Bank Ltd.

Sd/- Manager
The South Indian Bank Ltd.

WHEREAS your attendance is necessary 1o answer 1o a complaint / charge fled Manappu ram Home Finance Ltd ava ntel
under sections 447, 448 and 452 of the Gompanies: Act, 2013, read with section FORMERLY MANAPURAM HOME EINANCE PVT LTD _
120-B. IPC, you are hereby required to appear in person before the Hon'dle Will AVANIIEREBINED)
Additional Metropolitan Sessions Judge, Hyderabad on the 28th day of Octobar CIN: U65923K12010PIC039179 CIN: L72200AP1990PLC011334
2024, Herain fail not, Unit 301-315, 3rd Floor, A wing, Kanakia Wall Street, Andheri-Kurla Road, Andheri East, Mumbai - 400093, contact No.022-68194000/022-66211000. Registered Office: Sy No.141,Plot No.47/P, APIIC Industrial Park, Gambheeram(V), Anandapuram (M),
Vishakhapatnam— 531163, Andhra Pradesh, India.
By tha Order of POSS ESS'ON NOTlCE Corporate Office: Sy No.66 & 67, Plot No. 68 & 69, 4"Floor, Jubilee Heights, Jubilee Enclave, Madhapur, Hyderabad — 500081,
Date: 05.10.2024 VIll ADDITIOMAL METROPOLITAN SESSIONS JUDGE - (For Imm0vab|e Property) Telangana, India. Website: www.avantel.in; E-mail: compliance@avantel.in, Tel: +91 40 6630 5000; Fax: +91 40 6630 5004
Place: Hyderabad  SPECIAL JUDGE FOR ECONDMIC OFFENCES, HYDERABAD Whereas, the undersigned being the authorised officer of Manappuram Home Finance Ltd (“MAHOFIN") under the Securitisation and EXTRACTTSE QUlT:IgPEnI;EENgOI-I"fASLgLYI[I)EﬁLEgNF[I)'\IJEgN g:)A(I)_ngigz LTS FOR Rs. I lakh
Reconstruction of Financial Assets and Enforcement of Security Interest *[Act],2002 (54 0of 2002) and in exercise of powers conferred under s (Rs-Inlakhs)
STATE BEANK OF INDIA section 13(12) read with rule 9 of the security interest (Enforcement) Rules, 2002 issued a Demand Notice calling upon the borrowers and CONSOLIDATED
SBI ADE SHANTINAGAR BRANCH (037461 co-borrowers to repay the amount mentioned in the notice and Interest thereon within 60 days from the date of receipt of the said notice. The Sl. PARTICULARS Quarter Quarter HalfYear | HalfYear |  Year
Raichur Road, Shantinagar, Jogulamba G adwal Dist-500 126. TS borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has taken No. ended ended ended ended ended
; —— - . Symbolic possession of the property described herein below in exercise of powers conferred on him/her under section 13(4) of the said 30-09-2024 | 30-09-2023 | 30-09-2024 | 30-09-2023 | 31-03-2024
POSSESSION NOTICE (For immavable property) *[Act] read with rule 9 of the said rules. The borrower in particular and the public in general is hereby cautioned not to deal with the property (Unaudited)| (Audited) |(Unaudited)| (Audited) (Agditgd)
Whereas, The undarsigned being the Authorized Officar of the State Bank of India under and any dealings with the property will be subject to the charge of the Manappuram Home Finance Ltd as mentioned below for each of the _ _
Sacuritzalion and Reconsirusbon of Financial Assels and Enforcement of Securtly InferesiAct, respective properties: 1 |Total income from operations (net) 7742.03 5433.29 (12918.42 |12328.13 [22436.70
2002 and in exercise of the powers confermed under section 13 (12) read with Ruke 3 of It i i ' |
EEDJ[I['!.: I;Teiiﬁgﬁfurmri:;l'- F-‘.-Jlr-::I ';'.rILIE E;FL b'f':ll}l-l:rlnEln-:E ;L;:I; ;ated IE.’EMT?MEI: Sr Name of Borrower Description of Secured Asset in Date.Of Demand Date of 2 et PI’.OfIt /(Loss) for the pe.rlod (.before X
caling up:':_tr::- Emm'r Shri N AMUNE meietumfwﬂ Alay kumar filing stabon 1o N' and Co-borrower respect of which Interest Notice sent & | possession exceptional and/or Extraordinary items) 3150.24 | 2220.19 | 4246.41 | 3359.54 | 7154.21
e s o ; i * A %! and Loan account number has been created Outstanding Amount 3 [Net Profit / (Loss) for the period before tax
repay the amownt mentioned in the nolice baing Rs 35,83,261/- and interest fram 27/07/2024 ) . )
[Diate) (Rupees Thirty five lakhs eighty three thousand two hundred sixty one rupees 1 SHAIK JAREENA, SY NO. 163/2C, D/NO-7/823, RAJEEV NAGAR COLONY, GUDEM 17-07-2024 03-10-2024 (after exceptional and/or Extraordinary items)| 3150.24 | 2220.19 | 4246.41 3359.54 | 7154.21
only) within 60 days from the date of receipt of the said notice, SHAIK ARIF BASHA, CHERUVU VILLAGE, NEAR BY SCHIVALAYAM, GUDEM & Rs.538416/- 4 | Net Profit / (Loss) for the period after tax
The Boower having failed to repay the amount. natice is hereby given to the Bomower | BANDI BALA NAGAYYA/ CHECFiJUDVDLj\mEIC:l\/?gﬁE/L ;éxgﬂé‘éﬁM;‘Dg%igST (after exceptional and/or Extraordinary items)| 2289.90 | 1607.32 | 3027.98 | 2408.13 | 5255.48
Guaranior and the publicin general that the undersigned has taken poesession of the properiy MHL00360015214/KADAPPA ' , PN Ve : [ |
! - - : 5 |Total comprehensive income for the period
described hersin betow in exercise of powers confermad on him ! her under Section 1344) of the Date: 06.10.2024, Place: ANDHRA PRADESH Sd/- Authorised Officer, Manappuram Home Finance Ltd [comprising profit / (loss) for the period
sad Aot read with Rule 8 ofihe said rules on this 30th day of September 2024, (ot pt )9 pd th A peri
The BormowernGugrantor in parficular znd the public in general are hereby caubioned nof 1o I atter tax) and other comprenensive income
deal with the propssy and any dealings with fhe property will be sebject io the charge of the Manappuram Home Flnance Ltd (after tax)] 2289.90 | 1607.32 3027.98 2408.13 | 5218.72
State Bank of India for an smourt of Rs.35,83,264)- and further interest from 27/07/2024 {Date ), FORMERLY MANAPURAM HOME FINANCE PVT LTD 6 |Paid up Equity Share Capital 4865.45 | 1621.79 | 4865.45 | 1621.79 | 4865.45
costs, etc. thereon CIN: U65923K12010P1C039179 7 |Reserves (excluding Revaluation Reserve
ol ”MESFF'_'FT*':I'”;F ;HF "'“"":""*’ﬂf "H':'F::'T:_ S Unit 301-315, 3rd Floor, A wing, Kanakia Wall Street, Andheri-Kurla Road, Andheri East, Mumbai - 400093, contact No.022-68194000/022-66211000. as shown in the balance sheet of previous year) [11546.47 | 9126.32 | 11546.47 | 9126.32 | 11546.47
roparty owna : rnivasuiu ar Bojjanna age yaars, Reskdan dniinagar, 8 |Earnings Per Share (of Rs. 2/- each)
g;ﬁll:d:?ﬂﬂ"m;ndalﬂlhrt::ﬂl DIEITEt-EﬂE!W_E- 5 T AR TR POSSESSION NOTICE (for continuing and discontinued operations) -
at partand parcel of the propesy consisting of Open vacant land in sureey No, 143 JB Basi 0.94 0.66 1.24 0.99 216
abutting 1o Rachw Road, Sharlinagar, Waddepalli Mandal, Jogulamba Gadwal Distnct- (For Immovable Property) (2) D?:Sl(cd 0.93 0.66 1.23 0.99 214
admeasuring of 90 cents within the regestration of Joguiamba Gadwal District, Boundaries as Whereas, the undersigned being the authorised officer of Manappuram Home Finance Ltd (“MAHOFIN”) under the Securitisation and (b) Dilute ’ | : : : | :
per Reqd Sale Deed No. 1386/2011; North: Vendee's land, East: Land of Dolu Sunkanna, Reconstruction of Financial Assets and Enforcement of Security Interest *[Act],2002 (54 0of 2002) and in exercise of powers conferred under Notes:
West: Land of Nagasheshulu, South ; Raichur Road, Boundaries as per Regd Sale Deed No. section 13(12) read with rule 9 of the security interest (Enforcement) Rules, 2002 issued a Demand Notice calling upon the borrowers and 1) Key Unaudited Standalone Financial Information
5191/2010: Morth: Vendes's land, East: Vendes's land, West: | I:qni:h;.‘._*-;i%;;qq{gaiﬁm South - co-borrowers to repay the amount mentioned in the notice and Interest thereon within 60 days from the date of receipt of the said notice. The Quarter Quarter HalfY HalfY v
P p ’ i : . i 7 AR ! c i i ina i ini i . alf Year alf Year ear
Vendees Land -_Eﬂua;i_wies_ﬁp;r.ﬂsgii_ Sale DEEEI;NQ;?.ES!E'EDH: North: Village laks way, go:;%vgﬁg h%\ggg ;‘:ilcl)id ;?trheg)ay the r?m(?unt,lgogcr? is hergbly giventothe borfrowerand th? pubélc in rg1;'en/<;ral tha:jt the ur1t§jers1|%nfd rﬁﬁ takeg fllo PARTICULARS ended ended onded onded endod
East: Remaining land of Dolu Sunkanna, West: RDS Canal, South ; Reichur Road y p property described herein below in exercise of powers conferred on him/her under section 13(4) of the sai 30-09-2024 | 30-09-2023 | 30.09.2024 | 30-09-2023
. ; : " o - - - 31-03-2024
: : [Act] read with rule 9 of the said rules. The borrower in particular and the public in general is hereby cautioned not to deal with the property (Unaudited)| (Audited) | (Unaudited)| (Audited ;
Date: 30.09.2020, Place: Jogulamba Gadwal Sdi- Authorized Officer, SBI and any dealings with the property will be subject to the charge of the Manappuram Home Finance Ltd as mentioned below for each of the (Unaudited)] (Audited) | (Audited)
HYDERABAD MAIN BRANCH respective properties: 1 | Total income from operations 7725.08 | 5419.85 [12890.28 |12310.17 [22391.75
W&i @ Uﬂﬂh‘l Bank PB No.1108. Siddiambar Bazaar s Name of Borrower Description of Secured Asset in Date of Demand Date of 2 | Net Profit /(Loss) for the period before tax 3217.57 2283.56 | 4383.86 | 3491.01 7447.31
_ i of indla .Hyde,rabad-500012 ’ N;‘ and Co-borrower respect of which Interest Notice sent & | possession| |3 | Net Profit / (Loss) for the period after tax 2357.23 | 1670.69 | 3165.43 | 2539.60 | 5545.09
POSS ESS'ON NOTICE '|_and Loan account number has been created Outstanding Amount 2) The previous year Earnings per share (EPS) are calculated after considering the issue of Bonus Shares during the year 2023-24,
Rule 8 (11 (For i bl " 1| CHINDAM SHIVASAIKRISHNA, | OLD HNO: 1134, NEW HNO : 1-102/2, SHANIGARAM VILLAGE 17-07-2024 | 03-10-2024 to compare with the current year EPS.
[ \ule ( .)] (For Immovable prope y)_ _ MUNDRATHI NAVANEETHA, , KAMALAPUR MANDAL , HANAMKONDA DIST, P.O & Rs.1276108/- 3) The above unaudited Financial Results (Standalone & Consolidated) of the Company for the Quarter and Half year ended 30"
Whereas, the undersigned being the authorised officer of Union Bank of India, CHINDAM SWAROOPA, SHANIGARAM, KARIM NAGAR, TELANGANA, Pin: 505102 September 2024 have been reviewed and recommended by the Audit Committee and approved by the Board of Directors of the
Hyderabad Main Branch, PB No. 1108-C, Siddiamber Bazar, Hyderabad, Telangana- BANDI RANJEETH/ OLD HNO : 1-134 , NEW HNO : 1-102/2 , SHANIGARAM VILLAGE Company at their meeting held on 05th October, 2024.
500012 under the Securitisation and Reconstruction of Financial Assets and NHL01110012583/ . KAMALAPUR MANDAL , HANAMKONDA DIST, P.O 4) The Standalone financial results are reviewed by the Statutory Auditors as required under Regulation 33 of SEBI (Listing Obligation
Enforcement Security Interest (Second) Act, 2002 (Act No.54 of 2002)and in exercise THIRUMALA TALIES X ROAD SHANIGARAM, KARIM NAGAR, TELANGANA, Pin: 505102 and Disclosure Requirements) Regulations, 2015, as amended.
of powers conferred under Section 13(12) read with rule 3 of the Security Interest || ) _ _ 5) The above is an extract ofthg detailed format _ofQuaﬂerly/HngYearly/AnnuaI Financial Results filed with Stock Exchanges under
(Enforcement) Rules, 2002 issued a demand notice dated 30-01-2023 calling upon the Date: 06.10.2024, Place: TELANGANA Sd/- Authorised Officer, Manappuram Home Finance Ltd Regulathn 33 thhe SEBI (Llstlng_and other Disclosure Requwements) Regulations, 2015.. The full format quuarterIy/HaIerarIy/
borrower Shri. Tenali Ajay Babu and Guarantor Smt. Tenali Nirmala Kumari to Annual Financial Results are available on the BSE / NSE websites and Company’s website www.avanBteIJS.mIer of the Board
repay the amount mentioned in the notice being Rs.14,43,122.99 (Rupees Fourteen HATIGHAL EEEDS CDRFDRAT}DH Ll MlTED yFor Avantel Limited
Lakhs Forty Three Thousand One Hundred Twenty Two and Ninety Nine Paise o S Sd/-
. s . ) . (& Governmen! af India Undertaking)
only) and |nterest. therepn within 60 days from the Qatg of receipt pf the said notice. “An IS0 9001:2015 & ISO 14001:2015 Enra:'lpan v . Abburi Vidy_asagar
The borrower having failed to repay the amount, notice is hereby given to the borrower 2 = : Place : Hyderabad Managing Director
REGIONAL OFFICE, 17-11,Tukaram Gate, Lalaguda . I
and the public in general that the undersigned has taken possession of the property - : - = Date : 05-10-2024 DIN: 00026524

Secunderabad-500017.(TG) PH: 040 27731152, 27730635
Mail ID- rm.secunderabad@indiaseeds.com

E-TENDER NOTICE
E-Tenders are invited for "Repair & Renovation Work (Civil & Electrical)
of Godowns, Office Building and infrastructure at Area office NSC,
Warangal". The Bid may be Seen & downloaded from NSC portal'website
hitps /indiaseeds enivida.com and www.indiaseeds.com. The last date for

described herein below in exercise of powers conferred on him/her under Section 13(4) of
the said Act read with rule 8 of the said rules on this 05th day of October the year 2024.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Union Bank
of India for an amount Rs.14,43,122.99 (Rupees Fourteen Lakhs Forty Three Thousand
One Hundred Twenty Two and Ninety Nine Paise only) and interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13of the
Act, in respect of time available to the borrower to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY

All that flat bearing No.103 (in first floor) MCK No.1-2-28/13, of Pravalika Towers
with a build-up area of 890 Sq.ft, along with undivided share of land admeasuring
30.00 Sq.yds or 25.08 Sqg.mtrs (Out of 1600.00 Sqg.yds), on plot No. 5 & 6 in
Sy.No.125, situated at Hydernagar Village under Kukatpally Municipality, Balanagar

SALE NOTICE FOR
SALE OF IMMOVABLE
v allan gus & PROPERTIES

E- Auction sale Notice for sale of inmovable Assets under Securitisation and Reconstruction of Financial Assets Act, 2002
[SARFAESI ACT] read with provision to Rule 8(6) of Security interest (Enforcement Rules) 2002.
Notice is hereby given to the public in general and in particular to the Borrower and Guarantors that below described immovable properties mortgaged/charged to the
Secured Creditor, the constructive possession which has been taken by Authorised Officer of Bank of Maharashtra (Secured Creditor) will be sold on "AS IS

submission of Bids is 28,10.2024 at 03.00 P.M. and will be opened on WHERE IS" and Whatever there is" is on 23.10.2024, for recovery of Amount + unapplied interest and future interest plus expenses and other charges thereon.
same day at 03.30 PM. The detailed lerms and conditions can be seen S.No/ Name of Borrower and Guarantor : Amount Due

from tender schedule / website. Any changes will be placed only on NSC) [ 1) M/s. Navajeevan Enterprises, D.N0.8-2-109, Near Lake, Karmanghat, Saroor Nagar, Hyderabad, Telangana-500079.| Rs.1,04,99,898/- (Rupees One

as IS ORI
Bank of Maharashtra

BANK OF MAHARASHTRA

Z.0, H.No0.4-3-448 to 460 & 465 to 468, 1st Floor, Vinoothna Pittie's
Majesty, Gopal Bagh Near Bank Street, Koti, Hyderabad.

Mandal, Rangareddy District, Telangana and Bounded by: Building: On the North [ | wetb-sile 2) M/s. Navajeevan Enterprises, H.No.4-102/1, Plot No.6, Injapur, Hayathnagar Mandal, Ranga Reddy, Telangana-500070.| Crore Four Lakhs Ninety Nine
by Neighbour's Propery, On the South by 30" Wide Road, On the East by Plot No4,1  IF, No. Engg(R&M-Warangal)/NSC: 3) Shri Kishore Kumar Choudhary, Proprietor, 7-3-70, Bairamalguda, Sagar Ring Road, Saroor Nagar, Hyderabad-500079.| Thousand Eight Hundred and
On the West by Neighbour's Property. Flat: On the North by Open to Sky, On the|  tHY[)/24-25 (A BRITTO) 4) Shri Kishore Kumar Choudhary, Flat No.209, 2nd Floor, Adhishta Pavilion, Adjacent to MMS Hospital and Akshara School | Ninety Eight Rupees Only) plus
South by Corridor, On the East by Open to Sky, On the West by Open to Sky. DATED: 05.10.2024 REGIONAL MANAGER Mallikarjuna Nagar, Sagar Ring Road, Hyderabad-500079. 5) Mr. Jayanthi Patel (Guarantor), 7-3-70, Bairamalguda, Sagar| unapplied interest and future

Date: 05/10/2024
Place: Hyderabad

efacads (17) union Bank

==

Authorized Officer
Union Bank of India

RECOVERY BRANCH
#249/3RT, 1st Floor, S.R.Nagar
Main Road, Hyderabad-500038

NOTICE TO THE BORROWER INFORMING ABOUT SALE (30 DAYS NOTICE)

RULE 6 (2)/8 (6) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002
To: Borrower(s): 1. M/s Srinivasa Agencies, Business Address: Prop: Mr. Jannapureddy
Srinivas Reddy S/o Pratap Reddy, H.No. 16-95, Main Road, Thorrur Village & Mandal, Warangal.
2. Borrower: Residential Address: Mr. Jannapureddy Srinivas Reddy S/o Jannapureddy
Pratap Reddy, H. No. 2-6-1285, Bhavani Nagar, Srinivasa Colony, Hanamkonda Warangal-
506001. 3. Guarantor: Mrs. Jannapureddy Bharathy, W/o Mr. Jannapureddy Srinivas 4
Reddy, H.No.2-6-1285, Bhavani Nagar, Srinivasa Colony, Hanamkonda Warangal-506001.
Sir/Madam,
Sub - Sale of properties belonging Mr. Jannapureddy Srinivas Reddy for realization of amount

Ring Road, Saroor Nagar, Hyderabad-500079. 6) Mr. Jayanthi Patel (Guarantor), H.No.4-102/1, Plot No.6, Injapur,| interest plus expenses and other
Hayathnagar Mandal, Ranga Reddy, Telangana-500070. i charges

FORM A
PUBLIC AMMOUNCEMENT
i Fegulation 14 of the Inscivency and Bankrupicy Board of India

Voluntary Liguidation Process) Reguiations, 2017)

Description of the immovable property:- All the piece and parcel of the Property bearing House Number 4-102/1, in Plot No.6, admeasuring 267 Sq.yards
having plinth area of 2187 sft in Sy.Nos.154, 237, 238, and 239. Situated at Injapur, Hayathnagar Mandal, Rangareddy District, Telangana owned by
Mr. Kishore Kumar Chowdary and Mr. Jayanthi Patel. Bounded by: North: Plot No.5, South: Plot No.7, East: 30" wide Road, West: Plot No.13.

Reserve Price: Rs.64,60,000/-

FOR THE ATTENTION OF THE STAKEHOLDERS OF
_ WAYFR TECH HDDEEES PRIVATE LIMITED
1. | Neme of Corporate Person | WAYFR TECHNOLOGIES PRIVATE LIMITED 2
Date of moorporation of 2B
_ Comporaie Pemson
Althority under which Corporate
| Persan is incorporated
Comarate Identity Number of
| Corporate Person
Address of the Registered Oifica
of Corporale Person

s e o it iy

Earnest Money Deposit (EMD): Rs.6,46,000/-

1) M/s. Benex Industries, Plot No.40 & 41, Phase IV, IDA Cherlapally, Medchal Malkajgiri, Hyderabad-501301. | Rs.3,56,54,232/- (Rupees Three Crores
2) M/s. Benex Industries, Registered Office at D.N0.8-3-222/1/1/c, Madhura Nagar, Yousufguda, Main Road, | Fifty Six Lakhs Fifty Four Thousand
Hyderabad-500038. 3) Mr. Suresh Panchariya, H.No.8-3-678/42/E/6, 7, 8/A, Flat No.413, My Home Apartments, | Two Hundred Thirty Two Only) plus
Navodaya Colony, Yellareddyguda, Hyderabad-500073. 4) Mr. Yeshuvardhan Dasari, 17-2-314/1/A/1, Plot No.1, | unapplied interest and future interest plus
Kurmanguda, Saidabad, Hyderabad-500059. expenses and other charges

Description of the immovable property: All those pieces and parcels of land/ house consisting of Ground Floor, First Floor, Second Floor, Third Floor situated

[ %]

a

' Registrar of Companies, Hyderabad

| UT200TG2021PTC149014

and lying at Plot No.1 admeasuring 233.33 sq.yards (area of land), in Sy.No.89, H.No. bearing 17-2-314/1/A/1, at Kurmguda, Saidabad, Hyderabad-500059.
North: 20' wide Road, East: Neighbors' House, West: Neighbors' House, South: Neighbors' House.

. House Mo, B-2-205E2ATI2, Plot Mo, 732- A, Sasi
lzom Building, Road Mo, 36, Hydesabad — 50033,

en

due to Bank under the SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS Talangana Reserve Price: Rs.1 ,56,00,000/_ Earnest Money Deposit (EMD): Rs.1 5,60,000/_
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 5 1 ™ o Db 1 Eﬁ.'[lﬁl.'?'.'ﬂd- . . . =
Union Bank of India (erstwhile Andhra Bank), Hanamkonda Branch, Warangal,Telangana 1uieaRon Lommencamant Late Yy 3|M/s Nera International, Proprietor: Sri Ratan Pillay, H.No. Rs.4,45,68,832/- (Rupees Four Crores Forty Five Lakhs Sixty Eight Thousand

| of Corporate Parson
WNeme, address, emall addrass,
lelephoma number and 1he
raqistratian number of the
Squidator

| (Order recaived on (3102024
Decode Resalvency Inlematsngl Prvale Limied
Addrass: 1101, 'B' Wing, Dalamal Tower, Free Press
Journal Marg, Marman Poind, Muembail - 400021
Email. liqusdation. wiph@ decoderesolvency com

8-2-598/A/9/1, ASCI Colony, Road No.10, Banjara Hills, Hyderabad-
500035. 2. Sri Ratan Pillay, H.No. 8-2-686/7/7/C, Sri Lakshmi Nilayam,
Road No.12, Banjara Hills, Hyderabad-500034.

Description of the Immovable Property:- All the piece and parcel of the Commercial immovable property at Flat No.F1, 1st floor, Admeasuring 3115 sq.ft
including common areas, balconies and car parking in premises bearing MCH No.2-1-461, 2-1-462,2-1-462/2, 2-1-463 known as "Royal Villa" situated at
Nallakunta, Hyderabad. Boundaries of Commercial Flat: North: Open to Sky, South: Open to Sky, East: Staircase and Passage, West: Open to Sky. Boundaries

(Subsequently Accounts Transferred to Asset Recovery Branch, Hyderabad) the secured

creditor, caused a demand notice dated 06-05-2022 under Section 13(2) of the Securitization and [

Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002, calling upon

you to pay the dues within the time stipulated therein. Since you failed to comply the said notice

within the period stipulated, the Authorized Officer, has taken possession of the immovable

secured assets (mentioned in Schedule of Property) under Section 13(4) of the Act read with Telephane: +31 22 43456200

Rule 8 of Security Interest (Enforcement) Rules, 2002 on 19-09-2022 | Regsiration No.; IBBIIPE-OD IPA-J2022-2 50006

As such, it has become necessary to sell the below mentioned property by holding public 8. | Last date for submission of caims | 02/11/2024

e-auction after 30 days from the date of receipt of this notice through online mode. The date and o Earatr ahran Bl Wevk T P .

time of e-auction along with the Reserve Price of the property and the details of the service Natice s hereliy given that Wayfr Tachnologles Private Limiied has commenced Veluntary

provider, in which the e-auction to be conducted, shall be informed to you separately. Ligudationon Seplember 26,2024, o

Therefore, if you pay the amount due to the bank an amount of Rs.1,95,54,873.86 as on The f'*:"‘”"f‘-"dm af Wayfr Technologies Private Limited are herety called upan bo subimd a

30.06.2024 along with subsequent interest, costs, charges and expenses incurred by bank proof of their clams, on or before Saturday, Nevember 02, 2024, to the liquidator al the address

before the date of publication of sale notice, no further action shall be taken for sale of the mentioned against tem 7

property and you can redeem your property as stipulated in sec. 13 (8) of the Act. The firandal cradilars shall subm their proof af claims by ekclronic means onfy. All athar
SCHEDULE OF PROPERTY: slakaholders may submil the prool of ciaims in persan, by post or by alectranic maans.

Property-1: EMD of Open Plot of Extent 556 Sq.yrds in Sy.No.584(Old 583) and Sy.No. 583 (Old Submizsion of fsise or mislesding proods of daim shall atirecl penafies,

571) situated at Teachers Colony, Ward No. 2, Block No. 10 Subedari, Waddepally Revenue

Village, Hanamkonda in the name of Jannapureddy Srinivasa Reddy s/o Jannapureddy Pratap

Reddy. Boundaries: As Per Document: North: H.No.2-10-561 & House of Veeraswamy, South:

H.No.2-10-566 & Plot of K. Padma, East: 15 ft lane & plot of S. Deepika W/o Ramana Reddy,

West: 30 ft Wide Road & House of Veeraswamy. As Per Existing: North: H.No.2-10-561/3

House of Anjaiah, South: H.No.2-10-566 of Manoharamma, East: 15 ft lane & plot of S. Deepika

W/o Ramana Reddy, West: 30 ft Wide Road & House of Veeraswamy.

Date: 25.09.2024 Chief Manager & Authorized Officer

Place: Hyderabad Union Bank of India

SVC CO-OPERATIVE BANK LTD.

Corporate Dffice; VG Tower, Mehru Road, Vakola,
Sanlacruz(E), Mumbal — 400 055.

Hyderabad Branch : Ground Floor, Amrutha Estates, Near Erramanzil Bus
Stop, Somajiguda, Hyderabad-500082. Landline No:- 040-23352059/57.
Secunderabad Branch : “Golechha Arcade”, 1-2-61&62, Park Lane,
Secunderabad — 500 003. Ph No.040-27843314/15,

Safe Deposit Locker Holders

The following persons, customers of our branches mentioned below,

Eight Hundred and Thirty Two only) plus unapplied interest and future interest plus
expenses and other charges

of the Entire Land: North: House of Mr. Yadav, South: House fo Mr. Arjun Rao, East: House of Mr. E.V.Ashok Rao, West: Osmania University Road.
Reserve Price: Rs.1,81,75,000/-

Earnest Money Deposit (EMD): Rs.18,17,500/-

Rs.98,60,912.72 (Rupees Ninety
eight lakhs sixty Thousand
Nine Hundred Twelve Rupees
and Seventy Two Paise only)
plus unapplied interest and future

- |

1) M/s Kasni Polymers, Mrs. Utukuru Vani, Proprietor, Flat No.501, 5th Floor, Kothari BV Residency, Plot No.24 & 25, Survey
No.415, Dwaraka Nagar, Dammaiguda Village, Nagaram Village, Keesara Mandal, Medchal Malkajgiri Dist 500083. Unit
Address: Plot No.374, Ramakrishna Nagar, Chengicherla Village, Medipally Mandal, Medchal District. 2) Mrs. Utukuru Vani,
Proprietor of Kasni Polymers, Flat No.501, 5th Floor, Kothari BV Residency, Plot No.24 & 25 Survey No.415, Dwaraka Nagar,
Dammaiguda Village, Nagaram Village, Keesara Mandal, Medchal Malkajgiri Dist-500083. 3) Mr. Utukuru Narendra Kumar
Reddy, Guarantor, Flat No.501, 5th Floor, Kothari BV Residency, Plot No.24 & 25 Survey No.415, Dwaraka Nagar, | interest plus expenses and other
Dammaiguda Village, Nagaram Village, Keesara Mandal, Medchal Malkajgiri Dist-500083. charges thereon.

Description of the immovable property:- All the piece and parcel of the residential property Flat No.501 admeasuring 1140 Sq.Ft including car parking, 5th Floor,
Kothari B.V. Residency, Plot No.24 & 25, Survey No.415, Dwaraka Nagar, Dammaiguda Village, Hamlet of Nagaram Village, Keesara Mandal, R.R.District-500083
owned by Mr. Utukuru Narendra Kumar Reddy. Boundaries: North: Open to Sky, South: Staircase & Open to sky, East: 6'-6" Wide Corridor, West: Open to sky.

Reserve Price: Rs.37,60,000/- Earnest Money Deposit (EMD): Rs.3,76,000/-

1) Shri Thappita Janaki Raju, Flat No.401, Fourth Floor, Krishna Veni Arcade, Plot No.136, Survey | Rs.76,58,138/- (Rupees Seventy Six Lakhs Fifty
No.168 & 169, Bhagyanagar Cooperative Housing Society, Kukatpally, Balanagar Mandal, Rangareddy | eight Thousand One Hundred and Thirty Eight
District, Hyderabad-500072. 2) Haneesh Babu Vuyyur, H.No.1104, Pragathi Nagar, Opposite JNTU, |  Only) plus unapplied Interest and expenses and
Kukatpally, Triumalagiri, Hyderabad-500072. other admissible charges

Description of the Inmovable Property:- All those pieces and parcel of Flat No.401 in Fourth Floor of Krishna Veni Arcade with a built area of 1750 sq.ft
together with undivided area of 1750 Sq.feet together with undivided share of Land admeasuring 60.00 sq.yards constructed on Plot No.136 Part in Survey No.168
& 169 situated at Bhagyanagar Co operative Housing Society Ltd., Kukatpally, Medchal Malajgiri Dist., Telangana and Bounded by: North: Corridor, South: Open
to Sky, East: Open Terrace, West: Staircase.

Reserve Price: Rs.85,60,000/-

1) Mrs. Margaret Anthony Hariate, H.No.31 101A, Survey No.242, RK Puram, Neredmet,
Village Malkajgiri, RR Dist., Hyderabad-500056. 2) Mr. Anthony Daniel, H.No.31 101A, Hundred Only) plus unapplied interest and future interest plus
Survey No.242, RK Puram, Neredmet, Village Malkajgiri, RR Dist., Hyderabad-500056. expenses and other charges

Description of the Inmovable Property:- All the piece and parcel of land & Building situated at the House No.31 101 A, Survey No.242, Ramkrishna Puram
Village Neredmet, Village Malkajgiri, Hyderabad, RR District Admeasuring 150 Sq.yards with constructed house on first and second floors with built up area of
2600 sq.ft. Bounded as: North: Portion of House No.31-101/A, South: 30" wide Lane, East: Road, West: Portion of House No.31-101. Together with buildings

For and on behalf of

Decode Resolvency Infernational Private Limited

Liquidator of Wayfr Technologies Private Limited (in Woluntary Liguidation)
Hagisterad Office: 1101, "B ¥Wng, Datamal Towars, Manman Poinl, Mumbas - 400021
IBEI Reqgistrabon Mo.: IBBEPE-G091/1PA-3R2022-23/50006

AFA Vakdity, Movember 28, 2024

8di-1 |5

Satish Kumar Arora, Authorised Signatory

IBE| Fegsirabon No. IBBYPA-O01AP-PH 567201 6-20191 2436

AFA aligity: Oclober 22, 2024

Whetetime Director, Decode Resolvency Intemational Private Limeed

4@ (}) Union Bank .
wﬂh Lm ] #249/3RT, 1t Floor, S.R.Nagar Main

ot Road, Hyderabad-500038
DEMAND NOTICE UNDER SECTION 13 (2)

To: Borrower : 1. Mr. Pemmada Srinivasa Rao S/o. P. Veerabhadra Rao, Plot 6
No.66, Flat No.502, 5th Floor, Sairam Towers, Mithilanagar, Kukatpally, Hyderabad-
500072. Also at: Mr. Pemmada Sinivasa Rao, S/o P. Veerabhadra Rao, Flat
No.601, Block D, Aparna Sarovar Grande, Nallagandla, Lingampally-500019.
Sir/Madam,

Notice under Sec.13 (2) read with Sec.13 (3) of Securitization and Reconstruction

[Duaka: Octobes 04, 2024
Place: Mimhai

OVERY BRANCH

| r——r il ey

Earnest Money Deposit (EMD): Rs.8,56,000/-
Rs.50,46,300/- (Rupees Fifty Lakhs Forty Six Thousand Three

Sr. Name of Locker| Locker rent Locksr not of Financial Assets and Enforcement of Security Interest Act, 2002.
No. iistoiat Branch No. |pending since |operated since \S(Olljt theBaddres}f(etg NZej Igereinhh:la_lved ava;le: (thebfollowinﬁ credit fa;:iltities :romdotjr and structures constructed thereon.
| : ultan Bazar, roti e-Ab branch, Hyderabad (subsequently account transterred to Reserve Price: Rs.54,50,000/- Earnest Money Deposit (EMD): Rs.5,45,000/-
1 | Mikhil Sanjay Neve [Secunderabad| BOO16 Year 2119 13-12-2018 Asset Recovery Branch, Hyderabad) and failed to pay the dues/installment/ interest "  — : : y p ( ) .  —
5 | Kamal Kishore Hyderabad | Foosz | Yearz021 | 25.07-2021 the Income Recognition and Prudential Accounting Norms, your accounts have been Telangana-506002. 2) Mr. Meeripelly Kamalakar (Director, Mortgagor & Guarantor), R/o.| Eighty Nine Thousand Three Hundred Thirty Only) and

Laddha
are hereby notified thal despite issuance of individual notices for long
outstanding rent for 3 years and above and followed by issuance of a final
notice to effect break open of tha locker(s), you have failed to respond to

classified as Non-Performing Asset as on 18.10.2023. A sum of Rs.26,23,232.62
(Rupees Twenty Six Lakhs Twenty Three Thousand Two Hundred Thirty Two
and paisa Sixty Two Only) is outstanding as on 30.06.2024 in your account/s.

The particulars of amount due to the Bank from No.1 of you in respect of the
aforesaid account is as under:

H.N0.9-10-48, Pinnavari Street, Warangal, Telangana-506002. 3) Mrs. Meeripelly Umadevi|plus Unapplied interest and future interest plus expenses and
(Director & Guarantor), R/0. H.N0.9-10-48, Pinnavari Street, Warangal, Telangana-506002. other charges

Description of the Immovable Property:- All the piece and parcel of House and open place bearing Municipal No.9/600 Old, corresponding to New No.9-10-47,
Corporation No.9-10-48 to the total extent of 74.77 Sq.yards situated at Durgeshwara Swamy Temple Street, Warangal, Telangana-506002 and is Bounded by:

the Bank 5 nolice for operating/ surrendering the locker/ paying TR of|  ype of [Account number | Outstanding | Un applied |CostiCharges| Total Duss North: House of Thornala Bhadraiah, South: House of D. Rajaiah and Others, East: Remaining House of Bejugam Sangaiah, West: Road.
rent due within the no. of days specified therein. Itis also observedinsome | | Facility amountas on | interest | incurred by Reserve Price: Rs.66,84,000/- Earnest Money Deposit (EMD): Rs.6,68,400/-
; i ; , .

THEWZE;ZZE é:it 21?3::: ;ngr;?[t:fnrz dseanrt dtlh*:hiﬁii?: r;?:;sre;::mne; f:;ge(rR;aT:r:gg 30_0:5'!;024 Bank Description of the Inmovable Property:- All the piece and parcel of Residential House No.17/198 (Old), 17-2-536 (New) admeasuring 329.72 Sq.yards situat-
oy 4 L5 Rs. Rs. Rs. Rs. ed at Kareemabad, Warangal, Telangana-506002 and is Bounded by: North: 20 Ft. wide road, South: House of Godagu Vaikuntam, East: 20 Ft. wide Road,

traceable. In accordance to the terms and conditions for hifng of the (Rs.) (Rs.) (Rs.) (Rs.)

5 ' ‘ T : , J STHLR |073630100060726| 26,10,520.23 | 12,712.39 | 0.00 |26,23,232.62 West: House and open place of Ragam Sulochana.
qcker duly arcepipd oy the |pexer hirers: Dy sxsouting e MemorendUm| [ Tofal Dues 26,10,520.23 | 12,712.39 | _0.00 _|26,23,232.62 Reserve Price: Rs.59,59,200/- Earnest Money Deposit (EMD): Rs.5,95,920/-
for hifng locker', the Bank may break open' take repossession by To secure the repayment of the monies due or the monies that may become due to the ek, ——

8 [ M/s. Vijaya Sarada Delint Seed Mills, Prop. Mr. Kethineni Subhash Chandra Bose, D.No. 145/1C, NH-5, Ganapavaram,
Chilakaluripet, Guntur District, Andhra Pradesh-522619. MIs. Vijaya Sarada Delint Seed Mills, Prop. Mr. Kethineni Subhash
Chandra Bose, Flat N0.201, Anantha Lakshmi Nilayam, 2nd Line, C R Puram, Chilakaluripeta, Guntur District, Andhra Pradesh
522616. Mrs. Kethineni Lakshmi Anila, W/o. Mr. Kethineni Subhash Chandra Bose, Flat No.201, Anantha Lakshmi Nilayam,
2nd Line, C R Puram, Chilakaluripeta, Guntur District, Andhra Pradesh-522616. Mr. P Subba Rao, S/o. Narasaiah, Flat No.201,| plied interest and future interest
Anantha Lakshmi Nilayam, 2nd Line, C R Puram, Chilakaluripeta, Guntur District, Andhra Pradesh-522616. plus expenses and other charges

Description of the Immovable Property:- All those pieces and parcels of Land situated being and lying at Village Ganapavaram in Registration Dist.
Narasaraopet Sub-District Chilakaluripet admeasuring Acre 1.12 cents Sq.ft.\ Sq.mts and bearing Survey No. D.No.145-1C and Bounded as follows that is to
say: On or towards North: Land in the name of Kidambi Prasanna Lakshmi, On or towards East: Land of Valeti Venkateswara Rao, On or towards South:
Land in the name of Cherukuri Subba Rao, On or towards West: Land Left as joint path by Parachuri Subba Rao. Together with the buildings and structures con-
structed or to be constructed thereon and all the fixtures, fittings, annexed thereon.

Reserve Price: Rs.1,05,22,400/-

Rs.7,42,99,515/- (Rupees Seven
Crores Forty Two Lakhs Ninety
Nine Thousand Five Hundred
and Fifteen Rupees Only) unap-

Bank, Mr. Pemmada Srinivasa Rao, Flat No 502,Sairam Towers, Plot No.66, Mithilanagar,
Near Pragathi Nagar, Opposite Rock Temple, Kukatpally-500019, Hyderabad had executed
documents on 03.03.2013 & 23.01.2018 created security interest by way of:
MORTGAGE OF IMMOVABLE PROPERTY DESCRIBED HEREIN BELOW

All that part and parcel of the property Flat No 502( In 5th Floor) with built up area of
1085 Sq. feet (including common area) and car parking area of 80 Sq. feet, along with
an undivided share of land admeasuring 42.00 Sq yards (Out of 893.33 Sq. Yards),
constructed on Part of Plot No.66, in Survey No.307/2/6/7,14,16&26, of 'SAIRAM TOWERS'
situated at Gajularamaram Village, Quthbullapur Mandal and Municipality, Ranga
Reddy District, and bounded by: Boundaries for Land: North: 40'-0" Wide Road,
South: Plot No.67, East: Part of Plot No.66, West: Neighbour's Land. Boundaries for
Flat: North: Flat No.503, South: Lift & Open to Sky, East: Corridor, West: Open to Sky.
As per section 13 (13) of the Act, on receipt of this notice you are restrained/prevented
from disposing of or dealing with the above securities without the consent of the bank.
Your attention is invited to the provisions of sub-section (8) of Section 13 of the
SARFAESI Act in respect of time available, to redeem the secured assets.

Date: 06.09.2024, Place: Hyderabad

breaking opan the lockers of such hirers to check the contents kept therein
for security reasons/ realize its dues, charges and expenses by public or
private sales of the part or whole of the contents of the locker and hold the
halance of the contents or proceeds of sale, entirely at the risk and
responsibility of the hirer as to the cost and conseguences: thereof,
pursuant to the powers vested in the Bank under the arrangement for
hinng of lockers, should the Bank not receive the outstanding reni for
3 years and above with penally applicable, within 3 months from the date
of publication of this notice.

Flease contact your concarmned branch for guarnes if any

Place: Hyderabad Sdi-
Date : 04.10.2024 For SVC Co-operative Bank Ltd.,

Earnest Money Deposit (EMD): Rs.10,52,240/-
http://www.bankofMaharashtra.in;

For detailed terms and conditions of the sale, please refer to the Link provided in Secured Creditor's web site
https:/lebkray.in/eauction-psb; Contact: 8956963885.

Authorised Officer, UnigfyBapkefidiair |@[aeerHydprabad, Date: 05.10.2024

Sd/- Authorised Officer & Chief Manager, Bank of Maharashtra
HYDERABAD
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DECCAN COLLEGE OF EDUCATION

(Recognised by NCTE / Affiliated to OU
Vill : Pamulaparthy, Mdl. Markook, Dist. Siddipet.

Phone : 80742 91792, 98498 83984.
CATEGORY 'B' ADMISSION IN TO B.Ed.
Applications are invited from TGEd-CET-2024 quali- fied Candidates for
admission into two years B.Ed. course for the academic year 2024-26
batch under CATEGORY 'B' management seats. The candidate should
submit the filled applications along with all Original necessary certifi-

cates in the College on or before 07.10.2024.
Note: Degree Passed with 55% marks, 40% marks for
reserved categories in the qualifying examinations.
Date: 29.09.2024. Sd/- (Correspondent)

FORM NO. 14, [See Regulation 33(2)]
y Regd. A/D, Dasti failing which by Publication.
0 OF THE RECOVERY
OFFICER-1/11 DEBTS RECOVERY TRIBUNAL HYDERRBAD (DRT 1)
3rd Floor, Triveni Complex Abids, Hyderabad-500001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
RC/190/2024 01-10-2024

INDIAN OVERSEAS BANK
Versus
M/S. ASWARTH USHA MS
To
(CD 1) WS, Aswarth Usha Ms Sri A Narayan Reddy D/o. Sri A. Narayan Reddy, Aged About
46 Years, Propriefrix, Pavaki Poultry Farms, C-2, 6-1-387, Hill Colony, Vanasthalipuram,
Hyderabad,-500020
(CD 2) Sri J. Rajendra Reddy S/o. Sri A. Narayan Reddy, Aged About 54 Years, C-2, 6-1-
387, Hill Colony, Vanasthalipuram, Hyderabad-500070.
This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by
the Presiding Officer, DEBTS RECOVERY TRIBUNAL HYDERABAD(DRT 1) in OA/37/2022
an amount of Rs 24809264 (Rupees Two Crore Forty Eight Lakhs Nine Thousand Two
Hundred Sixty Four Only) along with pendentellite and future interest @ 9.65% Simple
Interest Yearly w.e.f. 23/02/2022 till realization and costs of Rs 200000 (Rupees Two Lakh
Only) has become due against you (Jointly and severally/ Fully/Limited).
2. You are hereby directed to pay the above sum within 15 days of the receipts of the notice,
failing which the recovery shall be made in accord: with the R y of Debts Due to
Banks and Financial Institutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or
before the next date of hearing.
4. You are hereby ordered to appear before the undersigned on 22/10/2024 at 10:30 a.m.
for further proceedings.
5. In addition to the sum aforesaid, you will also be liable to pay:
(a) Such interests as is payable for the period commencing immediately after this notice of
the certificate / execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and war-
rants and other processes and all other proceedings taken for recovering the amount due.
Given under my hand and the seal of the Tribunal, on this date: 01/10/2024
Sd/- Recovery Officer
DEBTS RECOVERY TRIBUNAL, HYDERABAD (DRT-1)
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